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NOT IF IC AT ION
(INCOME E A%)

Se.0.No, In exercise of the powers conferred by subw
clauge (iv) of clause (23C) of Section 10 of the Income~tax Act,
1961 (43 of 1961), the Central Government hereby notifieg

"0i1 Co=ordination Committee”, Ney Delhi
for the purpoge of the said sub=-clause for the asgessment years
199899 to 2000-2001 subject to the following conditions, namely s=

(i) the aseessee will apply its income,| or accumulate for
~application, wholly and exclugively to the cbjects
“for whlch it ig egtablighed;

(1i) the asseszee will not invest or depLit ity funds
{(other than voluntary contributions)received and maine
tained in the form of jewellery, furniture ete,)
for any period during the previousg yearg relevant
to the agsesgment yearg mentioned allove otherwige than
in any one or more of the forms or des specified in
sub=gection {58) of Section 11;

(iii) thig mnotification will not apply in relation to any
income being profits and galng of bu,giress, unlegg the
business is incidental to the attainment of the .
objectives of the assessee and separate books of
accounts are maintained in regpect of gsuch buginegs,
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